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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
0.A. NO. 199/2024

IN THE MATTER OF:

SWAMI OMKARANAND DHARMA

SAMSTHAN ... APPLICANT
VERSUS

STATE OF UTTARASKHAND & Ors. ...RESPONDENTS

Status Report by the District Magistrate, Tehri Garhwal,
Uttarakhand, in compliance of the order dated 20.08.2024
passed by this Hon’ble Tribunal.

1. That the present matter was listed before this Hon’ble
Tribunal on 20.08.2024 and this Hon’ble Tribunal directed
the District Magistrate/ Respondent no 1 to file the report
with respect to issues raised in the present OA. The
directions of this Hon’ble Tribunal on the last date of

hearing is quoted here verbatim-

1. Respondent 3 has filed its response.

2 No response has been filed by respondents
1, 2 and 4.

3. As a last opportunity we grant three weeks
further time to respondents 1, 2 and 4 to file
their response, if any.

f}istn‘\cﬁa/gish-ate

Tehii Garhwal
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4. We also make it clear that in case no reply
is filed on behalf of respondent 1, District
Magistrate, Tehri Garhwal shall appear in
person.

S. Liston 17.09.2024.

2. That pursuant to the directions of this Hon’ble Tribunal
dated 30.04.2024, a joint committee was constituted
consisting of nominated members on behalf of the
Secretary, Department of Irrigation, Government of
Uttarakhand, Pollution Control Board, Uttarakhand and the
District Magistrate, Tehri Garhwal to inspect the site of
German Bakery, at Rishikesh and submit its report before

the Hon’ble Tribunal.

3. The Committee visited the site on 06.08.2024 in the
presence of the representatives of the Applicant and

Respondent No. 4.

4. The committee’s finding and its report have already been
filed before this Hon’ble Tribunal on 17/08/2024. It has
been found during the inspection that the construction made
by Respondent no 4 German Bakery is without the

sanctioned site plan from the District Level Development
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Authority, Tehri, and thus is in violation of extant law and

rules as applicable for such construction.

. It is submitted that the violation of building laws comes
under the jurisdiction of the District Level Development
Authority. All such cases of violation of building laws and
illegal construction are dealt with independently by the

Authority.

. It has been reported by the District Level Development
Authority that after following due procedure the Authority
has ordered the mentioned property to be sealed on

16.09.2024.

. As per the directions of the Hon’ble Tribunal, Respondent
no 4 has been served the notice regarding the pendency of

the present proceedings.

. In view of the facts and circumstances, as explained herein
above, sincere efforts are taken by the Respondent no 1 -
District Magistrate, Tehri Garhwal, in compliance with the
directions passed by this Hon’ble Tribunal. The same may

kindly be accepted, and the undersigned hereby undertakes

Lasin - TR
Tehvi Garhwal
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to comply with every direction passed by this Hon’ble

w

District Magistrate,

_Tehri Garhwal
Distnict Magistrate
Tehri Garhway

Tribunal.

Filed By ﬁ.——
o SHAL GAUTAM]
Additional Advocate General for the State of Uttarakhand /
Respondent 1
Office: A-25, Second floor,
Defence Colony, New Delhi-110024
Mobile No. 9811101934
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